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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.45/99 dt.15-2-1999

Betwasn

5.K. Ferez Khan Applicant

and
1. Sub Dival. Inspecter(Pests)

Adillabad Sub Divisien
Adilabad

Respondent

S. Ramakrishna Ra®
Advecate

Counsel fer the appllicant

V. Rajeswara Rao
CG3C

Counsal fer the respondentx

Ceram

Hon. Mr. Justicg D.M. NMasir, Vice Chairman

Hen. Mr, H. Rajendrs Prasad, Member(Admn,)



0A.45/99 dt.15-2-1999 2

Order

Oral erder {per Hem, Mr. Justice D.H. Nasir, Vice Chairman)

Heard learned ceunsel fer beth sides.
1. The applicant is seeking a declaratiex frem this
Tribunal setting aside the notificatien We.PF/EDMC Tamsi,
dated 1-12-1998, by which the applicatiers wave invited
frem =ligible candidates te €ill up the pest of EDMC en
regular basis, and te censider the case of the applicant
for regularisation en the greund that he had put in
sarvice for ever four years.». >
2, The learned Stamding Ceunsel fer the Respendents,
Mr. V. Rajeswara Rae, submits that a cemmunicatien dated
28-1-1999 had béen received frem the Superintendent ef
Pest Offices, Adilabad, addressed ts the Popstmaster
General, Hpderabad, im which it is stated that,
"SpI(P), Adilabad, has infermed this effice vide letter
No.PF/EDMC/Tamsi/99 dated 27-1-1999 that Sri Ferez Khan
has bean selected for the pest of EDMC, Tamsi, S.0. en
reguiar bagis." The said commuricstien has been tgken en
the recerd eof this case.
3. In view ef the abnve-a:égi since the relief sougﬁt
fer by the applicant stands amply granted this OA is net
required te be pursued ary further, The same is

therefore dispesed ef as net pressed. Ne cests.

—35 ] o
(H. Rajend‘r’i’saﬁi (D.H. Nasir)
Member \Adhn. ) : Vvice Chairman

Dated : 15 February 99 lﬁﬂﬂr
Dictated in Cpen Ceurt 17t
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